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National Youth Board

*g58. Shri 5. Kundu:
Bhri Lakhan Lal Kapoor:

Will the Minister of Education be
pleased to state:

(a) whether the Planning Commis-
sion has recommended the formation
of an autonomous National Youth
Board on the pattern of Social Wel-
fare Board;

(b) if so, the steps Government
have taken to constitute such a Board;
and

(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Education (Shri Bhagwat Jha
Azad): (a) The Planning Commission
sent the Ministry of Education the
recommendations of the Working
Group on Youth Services which sug-
gested the setting up of a National
Youth Board.

(b) and (c). The proposal Wwas
examined by Government and since
the setting up of an Independent
National Youth Board would involve
considerable expenditure, Govern-
ment decided to defer consideration
of the proposal,

Supply of Information to State
Governments

*“659. Dr, Ranen Sen: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that his
Ministry used to send special weekly
reports to the State Governments to
keep them informed about the
national and international develop-
ments and anti-Government activities
of certain groups and parties;

(b) whether these have been stop-
ped after the Fourth General Elec-
tions; and )

(¢) it so, the reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) to (c). The special
weekly reports previously issued to
the State Governments on national
and international developments have
been replaced by special fortnightly
reports, for reasons of administrative
convenience.
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.6433.
Arrears of Delhi Municipal
Corporation

3069. Shri Ram Kishan Gupta: Will
the Minister of Home Affairs be
pleased to state:
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(a) the total amount of arrears
which the Delhi Administration owes
to the Delhi Municipal Corporation;

(b) whether the Delhi Municipal
Corporation has made any appeal to
the Central Government to help in
realisation of arrears; and

(¢) if so, the action taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) As reported by
the Delhi Municipal Corporation,
the Delhi Administration owed
Rs. 28,89,887 to the General Wing of
the Corporation on account of pro-
perty taxes/service charges for the
period ending 31st March, 1967.

(b) Yes, Sir.

(¢) A sum of Rs. 26,21,533 has been
received upto the end of 31st May,
1867 by the Delhi Municipal Corpora-
tion,

Article 18(1) of Constitution

3070. Shri Baburao Patel: Will the
Minister of Home Affairs be pleased
to state:

{a) the instrument of law under
which Government have created titles
like Bharat Ratna, Padma Vibhushan,
Padma Bhushan and Padma Shri;

(b) whether in view of the recent
decision of the Supreme Court
regarding the Fundamental Rights,
Government intend to either stop
awarding these titles or bring forward
necessary legislation in a constitu-
tional manner; and

(¢) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) Bharat Ratna,
Padma Vibhushan, Padma Bhushan
and Padma Shri are not titles but
decorations, for the award of which
no legislation is necessary.





